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The House met at a g a r te r  Past 
Eight of the Clock 

[Mr. S p e a k e r  in  the Chairl 
QUESTIONS AND ANSWERS 

(See Part I)

8-15 A.M.

DEATH OF SHRI VIDYA SAGAR 
PANDYA

Mr. Speaker: Before we proceed
further, I have to emnoimce to the 
House the sad news of the demise of 
Shri Vidya Sagar Pandya who died In 
Lucknow on the 16th instant after a 
prolonged illness. He was a Member 
of the old Central Assembly.

The House .will join with me in 
conveying our condolence to his 
family. The House will stand in 
silence for a minute to express its 
sorrow. *

GENERAL BUDGET—DEMANDS
FOR GRANTS—contd.

Mr. Speaker: The hon. Minister of 
Works, Housing and Supply to reply.

The Minister of Works, Housing: and 
Supply (Sardar Swaran Sin^h): Sir,
at the outset I must concede that the 
House has been rather generous with 
me in the matter of their criticism of 
the various activities of my Ministry. 
A certain amount of criticism in the 
nature of the circumstances is inevit
able. The activities of this Ministry, 
as this House is fully aware, comprise 
a very Wide field. Most of the activi
ties touch not only the other Minis
tries but also the public at large. In 
such circumstances a certain amount 
of criticism is inevitable, and I must 
confess that it came to me rather as 
a pleasant surprise that the amount 
Of criticism was neither great in 
volume nor intense in nature. With
out going into minute details, I will 
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try to touch upon within the short 
time at my disposal, certain aspects 
of the criticism which has been 
levelled by my hon. friends in the 
Opposition; I will also tpr and reply 
to certain points of criticism made by 
Members of the Congress Party, 
whose suggestions I have taken note 
of.

As is natural, the Centrsrl Public 
Works Department was the main 
target of criticism, and the usual line 
of attack was its proverbial wasteful
ness, as remarrked by one of the oldest 
Members, for whom I have great 
respect and admiration. Then the 
system of getting works executed on 
contract came in for a good deal of 
criticism. Something was also said 
about the deparrtmental charges. So 
far as this last item is concerned, I 
may straightaway say that there is 
a great amount of confusion and la'ck 
of information amongst a certain 
section of this House. It is not correct, 
as was suggested by some hon. Mem
bers yesterday, that the departmental 
charges are of the order of 17i per 
cent. Recently the whole of the struc
ture with regard to the rate of depart
mental charges was re-examined, and 
a slab system has now been intro
duced. According to this system, nine 
and a half per cent, is the rarte of 
departmental charges with r-igard to 
works of the value of over Rs. five 
lakhs. Regard being had to the volume 
of works undertaken by this Ministry, 
that actuarlly, in practice, comes to be 
the normal rate of the departmental 
charges. It is true that for works of 
the value of less than Rs. five lakhs 
the rates are higher and there is a 
graduated slab, but by and large,
regard being had to the conditions 
prevalent as also the costs incurred 
on the organisation—in the framing 
of estimates, in the execution and in 
the supervision—if all these factors 
are taken into consideration, these
departmental charges of nine and a 
half per cent, camnot be regarded as 
excessive. As compared to the depart
mental charges prevalent in other




